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Review Application No. 17 to 25 /86( )

In Applicetion Bo
W.P. No

e — et 2

21,22,23,120,121,122,123,124 & 125/86(F)

it =Y P ]

“Applicant
M. Raghava Rao & B8 Ors
To
Te Shri M.,Naraysnaswamy, Advocate, 4, The Director,
844 (Upstairs), V Blaéck, Aeronautical Development Establighment
Rajajinagar, Bangalore~560 010 Jivanbhimanagar,
Bangalore~560 075,
2, Secretary, D«RsD.0., '
Ministry of Defence, 5. Sh M,Vasudeva Rao,
South Block, New Delhi—11DD11 Addl., Central Govt. Standing Counsel,
High Court Buildings,
3é Scientific Adviser to Bangalore=560 001.
Reksha Mantri & Director
General of Research and
Development, South Block,
New Delhi-110011,
‘Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN
REVIEW APPLICATION NO. __17 tp 25/86
Please find enclosed herewith the copy of the Order /TrEE ¥ ENXBEeEX
passed by this Tribunal in the above said Application on _10-12-19885. .
fﬂmf
Encl ¢ as above,
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BEFORE THE CENTRAL ADMINISTRATIVE TRISUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE TENTH DAY OF DECEMEER, 1986
Present t¢ Hon'bls Shri Ch, Ramakrishne Rao es Dlember (3J)
Hoen'ble Shri L.H.A. Rego «s Memb=r (A)

FEVIEW APPLICATION NO. 17 TO 25/36

Unicn of India and others «se Rpplicants

(Shri M,Vasudeya Fao ,,, Advocate)
V.
RJghaua Rac and othere «+s Rzspondents
Thie Review Applicstion has coma upf for hearinc before
tﬁis Tribunzl to-day, Hon'tle Fember (J) mede the fpllowing:
‘ This epplicaticn has been filed on behalf of the Raspondents
in original application seckinc & review of the order paused by us
nnLl.Q.lEEF in which we directed the respondents to &lls: the

quartere stztzd therein immedietely to the applicante.

7. Shri M,Vasudava Rzo, learned ccunsel far the applicants h:rain_§ﬂ £
tth the 2llctmant of guarters i= made on the basis of the seniority
list maintained by the respendents for allotment of guirters

teking into accocunt the dete on which Centrzl Government ssrvants
concerned joined s:rvice. According to Shri Rao, it miv not, thare-
fo‘e, be pessiblz for the applicants herein te &llow gaerters
imnediately to the respondents sc dirscted by us.

Je Shri M,f, Shzil=ndre, learned counsel for the respondents

herein submite that six of the applicants are not int rested in

the allotment of the quarters to them; that on= has e . ready baen‘

sl{ond quarters and twc ere awalting alletmant. In view of the:
(fél clarification mese by Shri Rac regarding the manner and method of

all#tmant of quarters, we direct the applic:ntc herein te sllot

guartere tc ths two applgcants who are aweiting #llotmant as and
hzr their turn comee for allotment. The order dated 1,9.1586
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ified accordinely.
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